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8. ACT NO. VI OF 1931. 

- -- 
[PASSED sn THE f NDIAN LEGISLATURE.] 

(Received the assent of the Govmna General on the 3rd 
,March, 2931.) 

An Act fmker to amend the Auxilialy Force Act, 1%Q, far a 
certain purpose. 

HERNAS i t  is expedient further to amend the Anxiliary 
BLIX of 19x0. \JIJ Force Act, 1920, for the purpose hereinafter appear- 

ing; I t  is hereby enacted as follows :- 

I. This Act may be called the Auxiliary Force (Amend- short tltle. 

ment) Act, 1931. 
2. I n  clause ( f )  of sub-section (2) of section 30 of the &:;;:;$\;: 

X L I X O ~ I U ~ I I  Auxiliary Force Aot, 1920, for the words " persons liable to XLIXOflQ*O. 
perform military service under this Act " the words " en- 
ro'lled persons " shall be substituted. 
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